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MJP., stands disposed of,
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Mr,U.D,Sharma counsel for the respondents,

The "learned counsel for the petitioner has
sought an amendment to be made in the O,A, regarding
" the date of cr0551ng the efflclency bar, The
learned counsel for the respondents does not object
£o this amendment being-made in the""o.A,

"MJP, is therefore accepted, The petltloner
is dlrected to flle an amended O.A, within two
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